IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 106

IB-1623/ND/2019
IN THE MATTER OF:
M/s. Emgreen Impex Ltd. ...PETITIONER
Vs.
M/s. Anr. International Pvt. Ltd. ...RESPONDENT
Section
Under Section 9 of IBC Order delivered on 01.09.2021

(Virtual Hearing)

Coram:

DR. P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI HEMANT KUMAR SARANGI, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Operational creditor :Mr. Gaurav Singhal, Director of
M/s. Emgreen Impex Ltd.

For the Suspended Director :Mr. Ishwar Mohapatra, Advocate.
For the CoC :Mr. Vinod Chaurasia, Advocate.
For the Resolution Professional :Mr. SP Singh Chawla, Advocate In

IA No. 3807/2021.

ORDER

IA No. 3807/2021

This is an application by the resolution professional on behalf of the
applicant/operational creditor under Section 12A of IB Code, 2016 read with

Regulation 30A of IBBI (IRP for CP) Regulations, 2016 along with the affidavit.

Having heard the submissions made by the learned counsel for the
resolution professional and having perusal of Form FA and relevant resolution

extracts and the approval of the CoC with 100% voting for filing application
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under 12A of IB Code, it transpires that the resolution professional has moved
the said application before NCLT in order to give effect to the settlement
entered in the matter settlement agreement dated 23.08.2021. The settlement
agreement dated 23.08.2021 executed between the parties is taken on record

and the parties are permitted to withdraw the CP No. IB-1623(ND)/2019.

Therefore, the petition filed under Section 9 bearing CP(IB-
1623(ND)/2019) stands dismissed as withdrawn and the CIRP Proceedings
initiated against the corporate debtor have been dropped. The resolution
professional is relieved from his duties and functions and the corporate debtor
is relieved from the clutches of CIRP process. The application for withdrawal is

allowed. The case papers may be sent to Record Room.

A |
L) 4

(Hemant Kumar Sarangi) (P.S.N. Prasad)
Member (T) Member (J)

(Anjula)



